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FINAL  ORDER No.    50700    /2023 

JUSTICE DILIP GUPTA 

 A communication has been sent by the department which 

stating that the appeal has to be withdrawn because of monetary 

limits indicated  in the instructions issued from time to time.  The 

appeal is,  therefore,  dismissed as withdrawn.   

 

(JUSTICE DILIP GUPTA) 
PRESIDENT 

 
 

( P. ANJANI   KUMAR) 
MEMBER ( TECHNICAL ) 
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